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Shri B. R. Bhagat: That s how the
workers feel about jt, ~

Bhri Daji; Please do not mix up the
two issues.

Shri B. R. Bhagat: Let us knw the
opinion from the person to whom the
shoe pinches. 1 have no doubt that
the workers will vote that the indus-
try should be nationalised. That is
my to Mr. Dandeker.

Shri Dajl: The workers will not vote
for it. The working conditions there
are worse.

8hri B. R. Bhagat: | think the hon.
Member is not speaking from his
heart.

Shri Dafi: The Bonus Bill has been

passed. Tt exempts public sector
undertakings from the payment of
bonus.

Bhri B. R. Bhagat: The conditions of
employment in the public sector un-
dertakings are a model for the pri-
vate seclor.

Mr. Deputy-Speaker: Shall I put the
amendment to vote? 1 now put the
amendment to the vote of the House,

Amendment No. 1 was put and nega-
tived.
Mr. Deputy-Speaker: The question
1n:
“That clause 3 stand part of the
Bill."
The motion was adopted.

Clause 3 was added to the Bill.
Clause 4 wag added to the Bill,

Clauge 1, the Enacting Formula ond
the Title were added to the Bill.

Shri B. R. Bhagat: | beg to move:
“That the Bill be passed.”
Mr. Depaiy-Speaker: The question
is:
“That the Bill be passed™
The motion was adopted.
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COAL MINES PROVIDENT FUND
AND BONUS SCHEMES (AMEND-
MENT) BILL.

The Deputy Minister in the Ministry
of Law (Shri Jaganatha Rac): On be-
half of Shri A. K. Sen I beg to move*:

“That the Bill further to amend
the Coal Mines Provident Fund
and Bonus Schemes Act, 1048, be
taken into consideration.”

The Coal Mines Providen! Fund and
Bonus Schemes Act. 1048 contemplates
two schemes for the workers in the
Coal-mining industry—one for giving
them a quarterly bonus and the other
instituting a compulsory contributory
provident fund. While the bonus
scheme has increased considerably the
earnings of (he coal labour, the Provi-
dent Fund s heme has catered to the
basic necessity of social security by
making provision for their old age
Both these schemes have contributed
substantially towards development of’
a settled and contented labour force in
a vital industry. Furthermore, the
CMPF. Sctheme has played a very
vital role in the economic development
of the country by pooling the indivi-
dual savings of & large community of
workers and has provided a perennial
s~urce of  finance for the planned
development of our country.

The Schemes under this Act have
made considerable  progress during
these 16 yesrs. Originally the
C.M PF. Act applicd only to the Stales
of Wes' Bengal and Bihar but now
it extends to all the coul areas in the
various States, including their ancillary
organisations, The number of sub-
scribers Lo the Provident Fund has in-
creascd from 286 lakhs in 1948 tn 425
lukhs in 1965, The rate of compulory
contribution t the Provident  Fund
has bevn enhanced from lime to ume
and from 6] per cent of the hasic
wages alone in the beginning it has
now come up to 8 per cent of the total

*Moved with the recommendation of the Pre;;dvml
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emoluments. In addition to this there
is a provision in the Act to permit
members 1o make voluniary contribu-
tions in excess of their compulsory
contribution, The cumulative effect
of these has been a sleep rise in the
annual contribution to the fund from
Rs 586 lokhs in 1851 to Rs. 7 crores
in 1965. The Fund under the P.F.
Scheme has now swollen to Rs. 51
crores. The entire amount has thus
beun made available for our Plans,

The working of the Act from 1048
to 1965 has shown that the employers'
failure to remit contributions timely
to the fund has been a regular fea-
ture. The very fact that apart [rom
543 prosecutions under trial  there
are 788 recovery proccedings for the
realisation of @ sum of Rs. 1.2 crores
underlines the extent of default. These
defaults delay the issue of annual
statements of members’ Provident
Fund Accounls leading to dissatisfac-
tion among them.

The existing definition of the term
‘voal mine' in the Act was based on
the definition of the term ‘mine’ in the
Indian Mines Act, 1823, which was
tepealeg by the Mines Act 1952. It
is necessary lo revise the definition of
the term ‘coal mine' on the lines of
the definition of ‘mine' in the Mines
(Amendment) Act, 1958, to make it
more comprehensive,

It is also proposed to clarify that
the term ‘coal mine' includes a lignite
mine, as ligni‘e is a sort of brown
eoal and a lignite mine at Palana in
Rajasthan, has already been covered
under the Rajasthan Coal Mines Pro-
vident Fund and Bonus Schemes fram-
ed under the Act.

By an amendment of the Act in 1950,
the Act was applied to all “emplovees
in or in connection with a coal mine
who get their wages directly or in-
direc'ly from the employer” and thus
the employees working in Colliery
Offices and ancillary undertakings such
as coke ovens, workshops and hospi-
tals, etc, were brought under the Act
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It is now proposed to include such
undertakings in the term ‘coal mine’.

The definition of the term ‘emplo=
yee' is to be revised on the lines of
deflnition of this term in the Emplo-
yees' Provident Funds Act, 1852, to
make it clear that the term includes
employces employed by or through a
contractor in & coal wmine. Malis,
sweepers, domestic servants and tea-
chers employed by coal mines are al-
lowed provident fund at present on
a voluntary basis. It is proposed to
include them and apprentices and
trainees who receive wages or stipend
from the employer within the term
‘employce’ to enable them to get the
benefit of provident fund on a statu-
tory basis.

The definition o¢ the term ‘employer”
is to be revised on the lines of the
definition of the term ‘owner' in the
Mines (Amendment) Act, 1059, It is
also 1o be clarified that in the case of
a coal mine owned by a Company,
such company or the Managing Agent
who manages the Colliery, shall be
deemed to be the employer.

The provisions regarding composi-
tion of a\Board of Trustees to admi-
nister the Fund, and appointment of
Oficers and staff by the Board are
contalned in the Coal Mines Provident
Fund Scheme, 1948, framed under the
Act. Tt is considered necessary to
make provisions for these matters in
the Act itself on the lines of the pro-
vigions made recently in the Emplo-
yees' Provident Funds (Amendment)
Act, 1963, Tt is also proposed to pro-
vide in the Act that the Board of
Trustees shall be g body corpurate
having a perpetual succession and a
common seal as in the Employees”
Provident Funds Act, 1952,

It is proposed to make a new pro=
wision in the Act on the lines of the
provision in the Employees' Provident
Funds Act. 1952, to provide for trans-
fer of provident fund accumulations
from other Provident Funds to the
Coal Mines Provident Fund and from
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the Coal Mines Provident Fund to
other Provident Funds on transfer of
the employees from one establishment
to other, to ensure continuity of their
Provident Fund.

The Act provides for recovery of
unpaid provident fund or bonus dues
as an arrear of land revenue from
an employer, but there is no provision
in the Act, for an authoritative assess.
ment of these dues. It is accordingly
proposed to make a provision in the
Act to empower the Coal Mines Pro-
vident Fund Commissioner, the Assis-
tant Commissioner. Coal Mines Pro-
vident Fund or any other officer autho-
rised by the Central Government to
agsess these dues on the lines of the
provision made recently in the Em-
ployees’ Provident Funds (Amend-
ment) Act, 1863.

The Act provides for penalty of im-
prisonment uplo six months or fine
upto Rs. 1,000 or both for contravening
any of the provisions of the Act
or the Schemes. Experience has shown
that legal proceedings have to be ini-
tiated against some employers after
short intervals. It is accordingly pro-
posed to provide enhanced penally of
imprisonment upto one year or fine
upto Rs. 2,000 or both, as in the
Factories Act, 1848, for contravening
any of the provisions of the Act or
the Schemes within 2 years of a pre-
vious conviction.

In the light of the experience
acquired, it is considered neccssary to
empower the Inspectors to search any
coal mine and seize any accounts
books, registers and relevant docu-
ments, and to confer some oOther
powers on them for effective imple-
mentation of the provisions of the
Act and the Schemes. on the lines
of the provisions made recently In
the Employees’ Provident Funds
(Amendment) Act, 1963

1t is pruposed to provide that in ad-
dition to any contribution, adminis-
trative charges and damages mav be
recovered as arrcars of land revenue.

Some courts have held that a Director
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of a company does not come within
the meaning of an employer under
this Act. This has been causing diffi-
culty in realising the Provident Fund
dues. The Ministry of Law have ad-
vised that in case of default by coal
mines in the public scctor, Govern=-
ment cannot be prosecuted unless
there is a specific provision to  that
effect in the Act. It is proposed,
thercfore. to make suitable provisions
in the Act to meet these difficulties on
the lines of similar provisions in the
Mines Act, 1952, as amended by the
Mines (Amendment) Aet, 1958,

Any amount due from an employer
under any scheme framed under the
Act may be recovered by the Central
Government as arrears of land reve-
nue. In actual practice, certificate
cases under the Coal Mines Provident
Fund schemes are filed by the Coal
Mines Provident Fund Commissioner.
The Chief Labour Commissioner ad-
ministers the Coal Mines Bonus
Schemes. The Coal Mines Provident
Fund Commissioner is authorised to
recover unclaimed bonus under these
schemes. It is necessary io empower
the Central Government to delegate
any power or authorily or jurisdiction
exercisable by it under the Act and
the schemes to these and other officers
for the administration of the Act and
the schemes

There is & provision in the Coal
Mines Provident Fund Scheme, 1948,
for delegation of powers by the board
of trustees to its chairman, Coal Minea
Provident Fund Commissioner and
other officers of the board. It is pro-
posed to make this provision in the
Act on the lines of similar provisions
made recently in the Employees’ Pro=-
vident Funds (Amendment) Ac!, 1063,

Provisions exist at present in the
Coal Mines Provident Fund and Bonus
Schemes for pavment by emplovers
of provident fund contributions and
bonus and recovery of the memhers’
share of provident fund contributions
from the employees. It is proposed to
make these provisions in the Ast on
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the lines of the provision in respect
of provident fund contributions in
the Employees' Provident Funds Act,
1952.

In view of certain difficulties ex-
perienced in giving the benefit of pro-
vident fund to the employees employ-
ed by or through the contractors, new
provisions have been made in the Em-
sloyees' Provident Funds (Amend-
ment) Act, 1963, to enable the con-
tractors to recover the amount of the
members”  contributions from  such
employees and to make it obligatory
on the contractors to pay to the em-
ployer the amount paid by the em-
ployees on account of the employees
of the contractors. It is proposed to
make similar provisions in the Act,
to avoid any such difficulty in con-
tinuing the benefit of provident fund
and bonus to the employees employed
by and through contractors in coal
mines.

Since the Patna High Court ruled
in a writ petition in April, 1962, that
no interest can be charged on delay-
ed pavment of providenl fund dues,
interest can no longer be charged.
while the employees have to be paid
interest on their accumulations by the
Fund. It is, therefore. necessary to
make provision in this regard in the
Act on the lines of the existing pro-
vision for this purpose in the Em-
ployees’ Provident Funds Act, 1852,

It is proposed to make necessarv
consequentiul amendments to the
Schedules. It is  alsp proposed to
make a provision in the Second Sche-
dule thnt deposit of bonus money re-
maining unclaimed for a period of six
months by the employees in the Re-
serve Account established under tha
Coal Mines Provident Fund and Bonus
Schemes shall absolve the emplovers
of their liability towards their em-
plovees to the extent of the amount
8o deposited.

Bir, 1 move.

SEPTEMBER 15, 1965
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Mr, Deputy-Speaker;: Motion mov-
ed:

“That the Bill further to amend
the Coal Mines Provident Fund
and Bonus Schemes Act, 1948, be
taken into consideration.”.

Shri Mohammad Ellas (Howrah):
Although this Bill has come very late,
T welcome it and I support it, and the
Bill is good as far as it goes. But
before making any observations on
this particular amending Bill, I would
like to make some general observa-
tions.

First of all, Government want an
infegrated ®ocial sedurity scheme
throughout the country and that was
why this separate Department of
Socia] Security was created. But we
cannot understand why the provident
fund scheme for coal mine workers
should be a scparate one. Already
there is one employees' provident
fund scheme which covers the em-
ployees in all industries. So, I do
not know why there should be a
separate scheme for the coal mine
workers, especially when the work-
ers have suffered wvery much and
there is also top-heavy expenciture
in running this loo big administra-
tion. There are other difficulties also
to which 1 shall come later on.

14 brs,

1 would now like to say a word on
the bonus schemes. ‘These bonus
schemes are very much harmful from
the workers' point of view, as is
known to anvore who is connected
with the trade union movement in
this country; bonus is given as defer-
red wages, and since the coal mines
workers are very low pa.d workers
this scheme way introduced o com-
pensate for their low wages. But all
the trade unionists are now demand-
ing the abolition of this rcheme. As
you know, these three or four central
trade unions quarrel samong them-
selves on various Government poli-
cies. But here these three central
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trade union organisations have joint-
ly demanded, and have been agitaling
for a long time, the abolition of this
bonus scheme and for its merger with
the basic wage. A memorandum was
.mhmittcd on January 14, 1965 to the
Central Wageboard for coal mine
workers by these three ortlnill'uclm.
1 shall read some portions theretrom:

“Historically the pre-
sent us scheme e ¢oal in-
dustr?rm is unrelated to what the
workmen wanted when the claim
for bonus was made or to the In-
dependent authority recommend-
ed. The present bonus scheme
represents the irrelevant cnncept
of good behaviour and attendance
and is unconnected with the pro-
8t of the industry or individual
units of the industry. The pre-
sent bonus scheme has bengfited
the mine-owners as the price of
the coal includes the cost of pay-
ment of bonus without their hav-
ing to pay bonus to mine workers.
The Board is invited to reconsider
the bonus scheme in the light of
the various malpractices oo th2
part of the employers arising from
the peculiar nature of the miners’
bonus and failure of the measures
devised so far to counteract these
malpractices”.

Then again:

““The Board is invited to recon-
sider the bonus scheme in the
light of the fact that the exist-
ence of attendance bonus for
nearly two decades has not made
any erence to the

n?u! u;fm.: m&;‘ 1‘:‘

ard is irivited o réeomlaer the
bonus scheme in the light of the
fact that the pu,em stability of
the labour force (n the coal indus-
try is the result of the g

uctlon as a result of econ
Eliomd o T S
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'I'hltllthemlnnnm iven nere
for which the three ~centfal trade
unfon organisations want that the
bonus scheme should be abollshed.
On this’ occasion, I once more relte-
rale this demand of the trade unions
represenling all shades of political
opinion for the abolition of the scheme
which depri.m the workers of their
Just due.

Secondly, there is no justification
for confinuing the ¢oal mines provi-
dent fund as a separate category. I
havé nlré.dy explalred why we Wwant
that this ‘separste schemé should be
sbolished, although Government have
come forward to amend thé Aét to do
away with some lacunaé. The Bill
was originally passed in 1948. In 1958
an améndment was  brought for-
ward, to effect a little improvement
in it. Then after 8 years of its work-
ing. when hundreds of lacunae have
been found, Government come fors
ward with a little improvement to Im-
prove the working of the scheme, That
is why we demand that we want the
whole scheme to go; we want the so-
called bonus scheme which only
deprives the workers of their due to
be abandoned. These are by way of
general observations 1 wanted to
make.

Coming to the Bill itself, I would
say that the amendments proposed
will not fully satisty the workers. The
Bill was originally passed In 1948.
It was amended in 1951 and 1958. It
still contained 50 many lacunae. What
has been happening all these years.
The employers in many cases have
willully wviolated the coal mines pro-
vident fund I:l‘-_eme According to
the snnual report of C:HP!' the
amount outstanding upto 31st March,
1963 was as much as ltl 1'T8 crores.
As re s the bonus |$hfrne while
the quqterl;r average pumber of
workers who gecelved bonus went up

from r 270,000 workers In 1982
to 305,000 workers in 1963, the guan-
tum o! 'bol)u! decre over this
428 crores fto
ﬁw;mrnent in-

“muc

as many a8 3747
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irregularities in 1863 in the adminis-
tration of the scheme. Despite such
colossal frauds in the fund, the Gov-
ernment has taken 14 years to wake
up to straighten out this scheme.

Then about the work of the admin-
istration of the CMPF scheme. A huge
sum of over Rs. 16 crores is held by
the CMPF in suspense account. What
sort of account is this? A large num-
ber of workers have not received
their annual statements. Thousands
upon thousands of workers have not
recelved the annual statement show-
ing how much money is lying to their
credit in the account, what is the in-
terest accrued, how much is the con-
tribution of the employer and how
much more is due and so on. Under
the Act, this is obligatory on the fund
to do so.

Then there is the question of nun-
receipt of comtribution cards from
employers. The employer has to give
a card showing his contribution. That
is also not given. I am detailing these
things from one of the reports itself.
In any case, the whole organisaticn
is rotten gnd the only beneficiaries are
the unscrupulous employers. Hence
my suggestion is to scrap it completely
end merge it with the employees pro-
vident fund scheme so that the huge
amount now being spent to maintain
this huge organisation can be saved.

There is also this fantastic position
in the CMPF that while the number
of accounts is 1556 lakhs, the total
labour force is approx. § lakhs. Pro-
bably, steps mre not taken to reduce
or eliminate the non-effective or dead
accounts.

There is a clause in the Bill which
mentions that the employees’ repre-
sentative will not be elected from the
trade unions. What is the mentality
of Government, T cannot understand.
In the proposed section 3A(1)(f), it is
mentioned that one representative will
be elected from non-trade union orga-
nisations. The five lakh workers in
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the coal industry are all represented
through recognised trade unions snd
these three central trade union orga-
nisations are recognised by Govern-
ment. As such, if anybody has to be
taken as the representative, he shouid
be from these three organisations.
But Government purposely provide
and the amendment says that this re-
presentative will not be taken from
the trade unioms but from outside.
I do not agree, I oppose this Clause.

Finally, Government says that it
wants an integrated all-India wsocial
security scheme. If we have to
achieve that goal, we have to aboiish
this separate scheme for coal mine
workers and bring forward a scheme
so that all industrial workers are
covered by the Employees’ Provident
Fund Scheme and not by separate
scheme like this

Shri Himatsingks (Godda): The
provisions of the Bill are generally
good and are necessary for the bene-
fit of the employees, and we are happy
at the improvements suggested in the
various Clauses.

The definition of a coal mine is be-
ing made very wide, and it is now
going to cover even mines in small
villages where flve thaunds of coal

may be employed. It will be very
maybe employed. It will be very
hard for these employers and em-

ployees to be able to follow what is
happening. Therefore, 1 feel that
there should be some limit on the
number of employees employed by a
coal mine to make it come within the
scope of the Bill.

One Clause says that the employces
employed through a contractor will
also be rcgarded as employees. That
is good, there is no reason why they
should not get the benefit, but what
happens if the employees are very
temporary, if they are emploved on
small jobs by a contractor for six,
eight or twelve months? Will they
also become members of the provident
fund scheme, and will their contri-
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bution go into the general fund of the
scheme? 1 feel there must be some
time limit, some period of service, to
enable an employee to be included in
the scheme. Otherwise, there will be
a lot of difficulty in collecting their
money and paying them back when
they cease to work.

I find that the amount that is due
from an employer can be recovered
as arrears of land revenue. That
gives ample po to the Go t
to realise the money in a simp'e man=-
ner and speedily and withou! any
difficulty. I therefore do mot under-
stand the necessity of Clause 10(f)
which imposes a penalty if the Gov-
ernment does not recover the money
as arrears of land revenue. It seems
to be unnecessary in view of the
power they have taken, and I feel
that this prowision should not find a
place in the Bill

Under Clause 10(b) certain persons
are to be named as persons who will
be regarded as employers within the
meaning of this Act. When somebody
is nominated on behalf of a firm,
assucialion or company, he should
have the benefit of showing that some-
thing has happened in spite of his
taking all possible steps. In such
circumstances, he should not be held
responsible for anything that may
have gone wrong.

In this connection, | want to raise
one general question v-»'=h is promi-
nent in my mind. Whea Jhe provident
fund used to remain with different
owners, the employees could get loans
whenever they wanted them for any
necessity in their family, but now
when the money Is collected by the
Provident Fund Commissioner, it has
become almost impossible for an em-
ployee to get a timely loan from
Government. I feel that there should
be some machinery to enable em-
ployees to get the loans they are en-
titled to under the general rules of
the scheme, when they need them. 1
feel that provision should be made for
this under the rules. With these sug-
gestions, T support the Bill
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Shri N. Dandeker (Gonda): Sub-
ject to one comment that I shall pre-
sently make, I am entirely in favour
of this Bill. As has been pointed out
in the Statement of Objects and Rea-
sons, this Act is being amended after
a number of years, the last amend-
ment having been made in 1851. As
things move on pretty rapidly these
days, the need for extensive amend-
ments is fairly obvious.

The only observation in that con-
nection that 1 have to make, is whe-
ther right now is the proper time, for
this. I find that in October, 1984 the
following additional question was
referred to the Wage Board for the
Coal Mining Industry:

“To review the present system
of paying attendance bonus with
a view to suggest such modifica-
tion as it might consider to be
necessary tnd desirable.”

The Bill as well as the principal
Act deal both with the question of the
Coal Mines Provident Fund and the
Coal Mines Bonus Scheme. In fact
in many ways there is nothing very
novel about the Provident Fund; but
the Bonus Scheme is of course, one
of the most essential things in the
coal mining industry. And notwith-
standing what some people might say,
1 am quite clear in my mind that the
attendance bonus scheme has had e
wery considerable effect upon not only
maintaining but improving the output
of coal.

It is really an unpleasant thing to
work in these coa] mines down below
at very high temperatures and so on.
And so, regular attendance way al-
ways one of the most difficult things to
secure; and quite rightly therefore,
there is this atiendance bonus scheme.

But, in view of the act that this
very scheme is under consideration by
the Coal Mining Industry's Wage
Board at the request of Governmant. I
do wonder whether this is the proper
time to have come with an amend-
ment to this Act, because It may well
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involve contradictory amendments

bhaving to be made when the Wage

Board reports on the same matter in

due course. That, of course, is a mat-

ter for Government to decide, I merely
t that forward to indicate that this
1 is ?erhlps a little premature,

Secondly, I am glad that in the
main the Statement of Objects and
Reasons makes it clear that what is
intended is to bring this old Act into
line with the Mines Act, the Em-
ployees’ Provident Fund Act, 1952
and so on. I would like to mentign
here that there are really quite clear-
cut distinctions between what one
might call social security legislation
ang another lot of legislation wehich
i= concerned with operating condi-
tions, or rather, with controlling ope-
rating conditions. For instance the
Mines Act or the Factories Act is
concerned with the terms and condi-
tions of work and all that goes with it,
in terms of safety and so on. On the
other hand the Employees Provi-
deng Fynd Act 1952 and the Employees
State Insurance Act of 1948 are social
ucunty measures. Primarily the
way I look at this Coal Mines' Provi-
dent Fund Act and the Bonus Scheme
(Amendment) Bill is to consider as to
how far its provisions go along with
and establish a common pattern with
the two other social security enact-
ments, the Employees Provident Fund
Act and the Employees State Insu-
rance Act. It s in the light of my
examination from that particular
angle that I have put forward certain
amendments. And in the case of one
amendment relating to contract em-
ployees, the maln Intention is that this
poor employee who has to go from
pillar to post should have his em-
ployer specifically ineluded In the
Act; that is, that the Act should make
clear who ls the principal person res-
ponsible as an employer and who is
the ible as
an mplnyer Contnm l-bour gene-
rally gets a pretty raw deal and if
they are to get a proper deal in res-
pect of these matters. primarily the
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person to be got hold of is obviously
the contractor. If for some reason he
cscapes in some way or another, then
certainly the pringipal employer must
be got hold of. Consequently, my
amendment in relation to that parti-
cular matter are designed to make it
quite clear that in so far as employees
engaged by a contractor are concern-
ed, he would be the principal person;
and the other employer would be the
sccondary person. I bave one or two
ather amendments concerning which
I will speak in due course when the
Bill comes up, clause-by-clause. But
I assure the Government that this
measure, subject to some doubt im
my mind as to whether it should not
be delayed a hit, has my full suppart.
And I have Indicated briefly the main
reasons for some of the amendments
that 1 have tabled.

Dr, Melkote (Hyderabad): Mr.
Deputy-Speaker, I stand here to sup-
port this Bill wholeheartedly. This
Bill was long overdue. The provi-
siong made here were necessary but
the main clause which affects the
working class is the workers who are
engaged by contractors. As the hon.
Member Shri Dandeker pointed out,
they have had a very raw deal all
these years and therefore it is in the
fitness of things that the Government
thought it necessary to bring in cer-
tain improvement in their conditions
and also with regard to providing
them with a bonus scheme. 1 would
only add this much that there have
been various provisions for penalising
those people who did not observe
them. Such provisions have been in
axistence for a long time and one
would like to know from the Gov-
ernment as to in how many cases
they have taken action. There have
been many people who did not con-
form to the Act and still were dealt
with very lenlently. The workers
thersby suffered m lot. I would, there-
fore, plead with the Government that
apart from enacting this Bill and
bringing in varfous provisions for
penalising, they should take sufficient
measures to see thlt the prov-lsinn; In
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the Act are acted upon by the em-
ployer or the contractor. Apart from
saying that I support wholeheartedly
this Bill, 1 have nothing further to
add.

fre 1ot FemT aw agt & Forrd o @
IR AT Fork

oxi e fgur @ | @ qifrw W
TR @, JOEY W W fear m o
o T T oig fam At ofreey
AT gt Rt €1 1 e v qEfew
mﬁmfmﬂﬁmww_:w
way § fr qiffew Y g 97 qTdt v
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T gifads Ty B R e
U ® i faw o w # o
AT ¥ 2 W oy agt ¥ e w7
& A e A7 1 it g wafae
fra & w1 fr vt oyt & ofy e
W A aveT grar ) aft gir B e
a1 "YW @ oY gRpAE @

1962-63 W 9 q{ww Feid §
& e oww f Bw miy
wif¥z S oy, 30 ¥ forar gor }
fe efafredwe & s el oy
“m!ltﬁﬁwmgr

“The rate of administrative
charge was 3 per cent. of total
emoluments till the 30th Septem-
ber, 1982 . . . During the year
under report a total sum of Rs
15,58,275°85 nP. was deposited on
account of administrative charges
as aguinst Rs  13,86,319:12 nP.
raised during the previous year.”

TEE AT §T A9 0w 97w g
1 orw wtw e o g gk ot ow
W mfew w7 2 W age qwer
R

fesreet fory 8, ag ft W
o et & 7 ww o Sew g b
a1 I RE w1 urm e s
22 Y 1wl wew ww ¥ ot Qa g
) I gWE N i e g
fear amen & &t ww o & forg srfarde
9% W1 AW A7 wor 6 anan §
W wre forar §

“The total amount of bonus

forfeited ang credited to the ‘re-
serve account of the fund comes
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Rs. 1,40,239°03 nP. ag at the end
of 3lst March, 1963. Out of this
a total sum of Rs. 711'54 nP. has
been refunded to various coal
mines for disbursement among
workers after obtaining sanction
from the Central Government and
Rs, 305-06 nP. is still lying in sus-
pense account pending verifica-
tion. The net balance standing to
the credit of this account comes to
Rs. 1,30,222-43 P

TF AW T q99H ORI A WTOA
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¥ greltre exres & wiwa @Y 7 ¥
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“six persons representing em-
ployees, appointed by the Central
Government after consultation
with such organisations of em-
ployees as may be recognised by
the Central Government in this
behalf and of whom at least one
shall be an employee himself and
at least one shall be a person who
1s not a member of any such orga-
nisation.”

®: arefagl #) #ifew Fag g
aF wfafafa 31 w1 @1 0 fis fom-
aow gfmw ol § 1 & o
g fis wrr e o gl ot wgfaei
# g § o7 ST # W ey
Figmyanr AR N fe
DAy § ) Ay e gfRae
Haff §) B g fe s Faed
fotwdwa samer g =nfegd | o
gt wer 2wy & gfe wgfaei. @
qfm WY @ WeT wear AT §
wafed w3 T wagdd &1 9T & fiy
& eyt fovrer s & 1 & &y fieelt ot
gfram ¥aff §1 aga ¥ @ A
g o A ¥ felt gfrm W ft
amgd 1 A ® wgfaet ¥ afme ¥
¥ g o Aaves wimAcl
afes 97 ¥ fad Fam O sree wfi-
forfir 5w ¥ v Y i € g
ot g wifg e fe A
wifao fawr H T 8 Haww
wdw v g

Shri K. N, Pande (Hata): Sir, I
welcome the amendments o this Act
because by bringing in these amend-
ments the Ministry has tried to bring
the two Acts very close to each other,
and at this time it is sorely needed
There was a time, when two different
types of schemes Were in operation
for the coalmine and other workers.
Now, the time hasg come when there
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should be only one scheme, one pro-
vident fund scheme, to be applicd to
all the persons whether they are
working in the coalmines or élse-
where. 1 think the Minister should
consider that aspect of the matter,
and I hope that he will give the assu-
rance that the workers who are being
provided with all these benefits will
continue to get them.

I want to point out one thing. Al-
though I have got great respect for
Shri Himatsingka still, I was a bit
surprised to hear his speech in which
he said that this scheme should not
apply to those workers who are work-
ing under the contractors. While
giving his argument in this connec-
tion, he stated that those workers are
temporary and that they are taken
for the work simply for a smali
period. That is what is being dene
by the contractors; they are misusing
this opportunity. The workers work-
ing under the contractors can never
be permanent because the contrac-
tors are in the habit of employing
them only temporarily. After a few
months, the contractors terminate the
services of these workers and then re-
take them. How can these workers
be ever permanent under these con-
tractors? Therefore, in order to safe-
guard the Interests of these people the
amendment has been brought forward
by the Minister. I think he must be
thanked for doing that,

Then 1 just want to remind the hon.
Minister about the realisation of
arrears. | have found that in spile
of strong action to be taken as pro-
vided in the Bl there is a huge
amount lying with the employers, and
the Government is not able to realise
all that money roughly it comes to
12 per cent of the total amount which
is to be collected from the employers.
It is also a matter of surprise that
even the contribution made by the
employees {s not deposited by the
employers; that is also consumed. 1
was also surprised to read one obser-
vation made by the Patna High Court.
I have great respect for the judge-
ment of the high courts, but I want
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to say that if there are such employers
who consume the money which re-
presents the contribution made by
the employees—lhe employecs invest
their mq in order to earn more
money out of it—there should be g
penalty imposed, or may 1 ask why
interest should not be charged on
that money if they do not pay it, or
if they delay the payment of that
money to the Government? 1 think
some amendment should be brotight
forward so that the employers will be
forced to deposit the money, the hard-
earned money, of the employees in
the Fund and in the bank

Then, I want to make one more
point. When deposils are bringing
more and more interest, at a time
when the rate of interest has been
revised, why not a greater ihterest be
fixeq for the money deposited by the
workers? If you deposit money for
five yedrs in & fixed deposit, you can
get 7 ‘per cent interest Whereas
here, when crores of rupees are with
the Government, crores of rupees of
the employees, they get intérest only
at the rate of four and a half per cent.
‘This imjustice should also be re-
moved. Some stéps should be taken
to see that the money by way of pro-
vident fund is deposited in such secu-
rities and in such a manner that more
anfl more interest will be earned by
the workers.

Although it is not related to the
lmend.menu before the House, 1 want
to bring to the attention of the Minis-
ter that he should try to bring more
amendments to the provident fund
scheme. The scheme was initialed
in 1952. Since then, times have chang-
ed and the times have changed tre-
mendously, The walue of money
has also gone down now. There are
some 1 es where the rate of con-
tribution has been Increased from 6}
per cent to elght per cent. There are
30 many industries which are making
huge profits. Therefore, why should
not the workers in these factories be
given the benefit of enhancement of
contribution? My to the
Winister is that fhls matter does ot
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require any amendment to scheme
or the Act. The power rests with the
Government, ang the Government
can extend the area of coverage and
can bring more and more industries
under this scheme ang let the em-
ployees have the benefit of contribut-
ing 33-1|3 per cent of their earnings.
The Government can compel the in-
dustry also,

For example, about the sugar indus-
try I have put a question here, and
the assurance was given by the Minis-
ter that the sugar industry will be
covered as soon as possible. 1 do not
know when the decision will be teken
on that matter. I hope the hon. Minie-
ter will consider it, bbcaus.e. it an
should be imiplemented without deluy.

With these words, 1 siipport the Bill.

Shri Dinén ‘Bhattacharya (Serzm-
pore):  Mr. Debuty-Speaker, Sir, the
House expected that after all when
the Government was bringing some
amendment in respect of the provi-
dent fund scheme for the coalming
workers a full-scale amendment would
be brought forward to the whole pro-
vident fund scheme in which
uu employees of , the other

uﬁrm jare also covered.
l not know. Probably the Govern-
ment hag no explanation Yor it. What
is the necessity for intaining &
separate provident fu:r scheme for
coal mMne workers and another
scherme for other |ndustrial workers?
It is high time that there is an infe-
grated scheme to cover hll the em-
ployees in coal mines, other industries
and in government establishments

So far as !he present ameudmg Bill
is ned, 1 leome it
some workers who were so long
deprived of this facility will now be
covered by it. But that does not
remove all the Jacuna which exist. I
do not find any provision for locking
into the functioning of the organisa-
tion dealing with the provident
scheme of the cbdl mine workers.
There dre ‘deriols drawbacks. Firstly,
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there are as many as 15:56 lakhs of
members’ accoumts on the booky of
the fund, live or dead, while the total
labour force is near about 5 lakhs. No
effort has been made to reduce the
dead account, 'Then, what about
defaulters? There is no provision
under which an employer can be forc-
ed to pay his dues and if he does not
pay, some deterrent punishment being
given to him.

8birt Jaganaths Rao: Tt is provided
in the Act.

Shri Dinen Bhattacharya: 1 know.
but in how many cases was this pro-
vision applied? Whenever such cases
of default are brought to our notice,
we refer it to the Provident Fund
Comimisibner or the concerned depart-
mefit. But they 3say, whether the
minister admits or not, they plepd their
inability to take any action. Suppose
the certificate procedure iz fssued. 1
do not know why years lapse bui the
defaulting employer goes scot-free.
He does not bother about certificate
procedures. 1 can quote hunfreds of
such cases if there is time.

So, the functioning of the organisa-
tion responsible for dealing with the
provident fund scheme must be looked
into ant the defects that are palpable
must be rectified. Some steps must
be taken to see that the defaulting
employers are made to pay up their
dues In time. The nu of claims
outstanding for 3 monthg and more
and for 8 months and more rose to
20,076 out of a total of 21,764 cases
Dend(rl‘ settlement. Thesc cases
mostly pertain to the collieries situat.
ed in Bengal and Bihar, where pri-
vate colliery ‘employers dominate the
coal inHugtry. 1f a worker dies and
even after 3 months or 8 months, his
widow or minor children do not get
the payméfit, what is the use of these
soctal security measures? Prompt
steps must be taken t{o see that boma-
fide claimants get their dues in time.
8 months’ time Is giveh in other cases
and 3 montha' time in the case of
bolal. mine workers. But I know cases

Hefe 2 yeafs have lspsed, but still
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the claimants are not duly phid. This
must be looked into.

sB1g

It the government wants to cee that
the provident fund scheme as a social
security measure benefits the workers,
some provision must be made so that
a worker may get some loan in time,
I have made this suggestion previous-
ly also. In the other provident fund
scheme, there is a provision for loan,
but loansg are given very rarely, The
paraphernalia for getting a loan are so
many that it is not possible 10 benefit
by it. I know of cases where loans
are not given by the employers even
when the worker's wife is ~uffering
from TB and dying. But in cases
where the factorieg gre exempted from
the provident fund scheme, Jike the
jute workers there is no difficulty in
getting periodic loans in case of neces-
sity. But in factories not exempted
from it, it is very difficult to get a
loan. Why does not the government
come forward with an amendment of
the Provident Fund Act, so that in
bonafide cases, loans are given? Other.
wise, the poor workers are reslly &
prey to the moneylenders. On the pay
day, these mone_vlnnrlerl stand at the
gate and the ‘pay packet of the
workers goes Into the hands of the
moneylenders, for peyment not of the
original loan, but the interest. Thls
may be looked into and an amend-
ment may be brought on the lnes I
have indicated, so that at leost the
minimum benefit of getting a loan n
case of emergency may be given to
the workers covered by the scheme.

With these words, 1 sppeal to the
government to bring forward cumpre-
hensive legislation Integrating the
whole provident fund scheme of the
country, so that every time we may
not have to deal with the cases depart-
mentally, This kind of patch-work Is
not enough.

o et (o ): gunae
u@wﬁm“mm
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Sh¥ Warlor (Trichar): Sir, it is
well and good that we welcome the
suggestions contained in this amend-
ing Bill. The condition of the coal
m workers is horrible. It Is most
risky. One has to gee how they work
and in what conditions they work to
know what gre the conditions sctually
obtaining there. We had occasion to
go to some of the coal mines, We
found that even cooking coal was not
given by the mine owners to these
coal workers. They sre not working
in open cast mines. Nowadays they
are working with very at risk to
their Yives, But their conditlons of
work still remain the same with all
that the Government has done tnrough
legislations. In 1958, I remember, I
had occasion to speak on the very
same gubject. At that time a major
demand was that the contribution
made by mine owners or the em-
ployers should be on » par with what
is collected as contribution from the
workers, Until then the workers had
been contributing about 8 per cent
whereas actually the employers had
been contributing only 6-1/4 per cent.
On that pccasion the Government gave
us a promise that they would consider

the matter sympathetically. Finally
the Government decided—it is well
and good and we are thankful to them
for that—that it must be on a par with
the contribution made by the workers,
that the employers’ contribution must
be on the same level or same percen-
tage as the contribution made by the
workers, But I ask the Government,
even after doing that, for which we
are thankful—I have expressed our
thanks—why not the employer be
asked tp contribute more than the
workers. How can you equate the
poor worker with the rich employer?

15 hrs.

Mr, Deputy-Speaker: Now it is
3 O'Clock. We will take up fthe next
itemn of business. He will continue hi=z
speech tomorrow.

1504 hrs.

MOTION RE: STATEMENT ON OIL
POLICY—contd,

Mr, Depaty-Speaker: The House
will now take up further considertion
of the motion moved by Shri S M.
Banerjée about the statement on wvil
poticy. Dr. L. M. Singhvi will con-
tinue his speech. 1 find he is not here.
Shri P. C. Borooah. I will call the
Minister at 3.00 pm.

8kl P. C. Borrooah (Sibsagar): Mr.
Deputy Speaker, Sir, coming as I do
from an oil-bearing area with ONGC
right in my home fown, Oil India at
25 mileg and AOC at less than 100
miles from my place, 1 feel naturally
interested not only in our oil policy,
but in everything that concerns oil

In the statement the hon. Minister
said that important developments had
taken place in the pil industry of
India since the last session of Parlia-
ment and he had to restate the oil
policy in that comtext in order to
remove the misgivings created by the
interested ies to mislead the pub-
lic. How far this debate has been



